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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH AT NEW DLEHI 

 
ORIGINAL APPLICATION NO. 737 OF 2023 

IN THE MATTER OF: 

SOCIETY FOR VOICE OF HUMAN  
RIGHTS AND JUSTICE AND ANR                                                     …APPLICANT 
 

-VERSUS- 
MAHALAXMI LAND AND FINANCE COMPANY & ORS.      …RESPONDENTS 
 

SHORT REPLY ON BEHALF OF THE RESPONDENT NO. 4, GHAZIABAD 

DEVELOPMENT AUTHORITY IN THE MATTER OF SOCIETY FOR VOICE 

OF HUMAN RIGHTS AND JUSTICE AND ANR. V. MAHALAXMI LAND AND 

FINANCE COMPANY AND OTHERS O.A. 737 OF 2023. 

MOST RESPECTFULLY SHOWETH: - 

1. That the present reply is being filed on behalf of the Respondent No. 4, 

Ghaziabad Development Authority in the present Original Application No. 

737 of 2023 titled as Society for Voice of Human Rights and Justice and 

Anr. v. Mahalaxmi Land and Finance Company and Others pending for 

adjudication before the Hon’ble National Green Tribunal, Principal Bench, 

New Delhi (hereinafter referred to as ‘the Hon’ble Tribunal’). 

2. That in the present Original Application (OA), the allegation of the applicant 

is that the survey no. 2476 and 1564 comprising an area of 0.961 sq. yards as 

per the revenue record is a lake (jheel) which has been encroached upon and 

residential construction has been raised.  

3. That, at the very outset it is submitted before this Hon’ble Tribunal that all 

the contentions submitted by the Applicant are denied in entirety save and 

except so far as specifically admitted herein. Nothing in the present reply 

may be deemed to be an admission for want of specific denial. 
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4. That it is submitted that the approved layout plan for the colony does not 

contain Khasra No. No. – 2476, 1564 which is impugned as lake. The layout 

plan No.-305/THA/88 for abadi colony Mahalaxmi Land Finance Company 

Shalimar Pasoda was approved on 27.06.1990, which only includes Khasra 

No. 1560, 1558 and 1624. However, the original application does not contain 

original copies of the Annexures therefore the Respondent No. 4 reserves the 

right to reply in the event of any other new pleas or specific allegations 

pertaining to it. A true copy of the layout plan is marked and annexed herein 

as ANNEXURE R-4/1. 

5. That it is further humbly submitted that no map been approved by the 

Respondent on the impugned Khasra numbers-1564 and 2476 Village 

Pasunda, Tehsil Loni, District Ghaziabad. A true copy of the letter dated 

10.09.2025 is marked and annexed herein as ANNEXURE R-4/2. 

6. That it is humbly submitted that the abadi Colony has been handed over to 

the Ghaziabad Nagar Nigam i.e. Respondent No. 5 and no approvals with 

respect to the impugned Khasras have been provided by Respondent No. 4. 

 

Place: New Delhi 
Date: 
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YAGYAWALKYA SINGH 
ADVOCATE-ON-RECORD 
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Email: yagywalkyasingh@gmail.com 

Contact: +91- 7838848157 
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PRAYER 

In the view of present facts and circumstances, it is prayed before this 

Hon’ble Court that it may be please to: 

1. Take the present reply on record titled as Society for Voice 

of Human Rights and Justice and Anr. v. Mahalaxmi Land 

and Finance Company and Others O.A. 737 of 2023. 

 
2. And/or pass any other order that it may deem fit and proper. 

 

Place: New Delhi 
Date:  

 
 

GHAZIABAD DEVELOPMENT AUTHORITY 
(RESPONDENT NO. 4) 

 
THROUGH COUNSEL 

 
 

 
YAGYAWALKYA SINGH 

ADVOCATE-ON-RECORD 
A-131, SECTOR 46, NOIDA, and U.P. 

Email: yagywalkya@dylawchambers.com 
Contact: +91- 7838848157 
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WIOPMENF 

wala5S.32../2025 

s y0uftoto, 

07/05/ 2025 H�y I 

fais )O/09/2025 

Ug 51H Ì gHI -1560, 1563 q 1624 YTH qiisI TÍlT , 
foieI foUIATG Y HTfea HU-305/ToyzoRo/88 fA0s 27/06/1990 

HT-305 / royaOYO/88 f|# 27/06/1990 yHTfUTGT SIA a à HY 

ANNEXURE R-4/2 6360


